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In the Sikkim High Court

Case No : Writ Petition (C) No. 21 Of 2022

M/S Yuksom Breweries Ltd. APPELLANT

Vs

M/S Thomas Enterprises RESPONDENT

Date of Decision : 11-11-2022

Acts Referred:

Citation : (2022) 11 SIK CK 0028

Hon'ble Judges : Bhaskar Raj Pradhan, J

Bench : Single Bench

Advocate : Jorgay Namka, Bidhya Rai, Anirudh Gupta

Judgement

Bhaskar Raj Pradhan, J

I.A. No. 01 of 2022

This is an application for adjournment on the personal ground of the learned
counsel for the respondent although there is no explanation what the personal
ground is.

Mr. Anirudh Gupta, learned counsel submits that due to his extremely personal
difficulties he could not leave station and come before this Court. The learned
Senior Counsel does not object to the application for adjournment. Adjournment
granted. The application is allowed.

The matter is adjourned to 16.12.2022 on which date the matter shall be heard
finally and no further adjournment shall be granted.
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